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CENTRAL ADMINISTRATIVE TRIRUNAL 

AITAHADAD BENCH 

ALLAHABAD 

90, No, 530/92 

Shri Krishna Dev 	 Applicant 

Vs. 

Union of India 	athers 	 Respondents. 

Hon.Mr. Justice S.K.OHann, V„C„ 

Hon Mr V. Obayya, AMA 	 

(Lly Hon.Nr,Justice S.K.Ohaon,V.C.) 

The applicant, mho has come up before this Tribunal, ues 

employed as Casual tabourer between 1959 and 193e in broken periods. 

His services, user) nut off. He has anproached this Tribunal u5th a 

prayer that the respondents may be directed to prepare a seniority 

list for the casual lebourfill, uteri have rendered their services 

in the east. On 7-0-92 the rose ndents were granted A Lief:es time 

to  file counter, but no counter has been filed, 

It epu-marm that similar controversy has (arisen 5o a number 

flf cases including 	,A.No.4119/91 decided 41 :3-11-92 wherein this 

Tribunal diroctud the respondents to prepare a seniority of the 

Casual Labaurers and thereafter give suitable employment to the 

an-11cent from that list. JP also issue similar directions to 

the respondents as hes boon issued in the above-mentiencd case 

to prepare seniority list of the casual labours uhn have rendered 

their services in tbm post and viva suitable employment to the 

anelioant. 	13th these 
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disposed Leith no 
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Nmber (Ai 

observations the enplic-tien is finely 

to costs, 

Vice-7 fairman. 

order as 

Jatedt  	Allahabad.  
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After bearing the couria els r r the 

parties the caSW iS 
disposed off. 

Judgement has been dictated in 

the open Court 
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